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These appointments have been made under section 4 (2) of the Juvenile Justice
(Care and Protection of Children) Acq 2015. Principal Magistrate shall exercise all the
powers and discharge its functions relating to children in conflict with law in accordance
with thc provision of the Juvenile Justice (Care and Protcction of Chi.ldren) Act, 2015.
Principal Magistrate shall hold their sinings Aom the premises of Covemment Observation
Home as per the provisions ofthe Act and Rules made there under.
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Commissioner and Special Secretary

S. No. F 22(?Xa)rar.3rft./fr. qrcE ftgk,/2016/ lls33- lJ56?- DateSglolll

Copy forwarded to the followitrg for itrformation aDd necessary actiotr -
l. Special Assistant to Hon'bleMinister, Law, Rajasthan, Secretariat, Jaipur
2. Special Assistant to Hon'ble Minister, Social Justice and Empowerment

Depa.rtnent, Rajasthan, S ecretariat, Jaipur
3. Sr. Deputy Secretary. ChiefSecretary, Rajasthan, Secretariat, Jaipur
4. Private Secretary, Additional Chief Seoretary, Home Department, Rajasthan,

Secretariat, Jaipur
5. Private Secretiry, Principal Secretary, Law, Rajasthan, Secretariat, Jaipur
6. Registrar General, Hon'ble Rajasthan High Coun, Jodhpur
7. Registrar (Adrninistration), Hon,ble Rajasthan High Court, Joclhpur
8. Privale Secretary, Commissioner, Department for Child Rights and Chieflxecutive Officer, Rajasthan Srare Child prorecrion Sociity, Rajasthan, Jaipur
9. Secretary, Rajasthan State Commission for prctection for Child Rights, Jaipur
10. Member Secretary, Rajasthan Slate Legal Services Authorlry, napsttraa ftigh

Coun, Jaipur
ll. Director, Rajasthar State Judicial Academy, Jodhpur
I2. Private Secretary, Director General ofpolice, Rajasthan, Lal Kothi, Jaipur
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13. Addirional Director General ofPolice, Civil Rights, Lal Korhi, Jaipur
14. Additional Director General ofPolice, Jail, Rajasthan, Jaipur
15. Director, Prosecution, Rajasthan, Secretariat, Jaipur
16. Alt District and Session Judge.,..........
r7. All Cbief Judicial Magistrates.............,...,..
18. All Secretary, District Legal Services Authority.............,.,.
19. All Concerned Judicial Officers....,.
20. All Chairperson, Child Welfare Commitlees.........,.......,,.,..
21, All Members, Juvenile Justice 8oards,................................
22. AII District Collecrors and Chairpersons, District Child Prot€ction

Unit....,.,,.......,,..,.
23. All Deputy Corunissioner of Police/Superintendents of Police......
24, Superintendent, Govemment Central Press, Jaipur
25. Accounts OfficerlDeputy Director, ICPS/ Deputy Director', SARA,Depanment
for Child Rights, Rajasthan, Jaipur
26. All Depury Director/Assistant Director, Social Justice and Empowerment
Departm€nt and In"charge, District Child Protection Units.
27, All Superintendents ofGovt. Observation Home (Boys/Girls)....
28, All Coordinators, Childtine (1098),
29. Guard File.
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